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Territory of J&K, through Commissioner-
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During the course of arguments, learned counsel for the 
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seeks to withdraw this O.A. with liberty to file fresh petition before the 

proper forum. 

2. In view of argument of learned counsel for the applicant, the 

O.A. is dismissed as withdrawn with liberty to the applicant to file petition 

in proper forum if so advised.   

3. O.A. is disposed of accordingly. No costs.   

 

 (ANAND MATHUR.)  (RAKESH SAGAR JAIN) 
   MEMBER (A) MEMBER (J) 
sks/- 


